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CENTRAL POLLLUTION CONTROL BOARD
NOTIFICATION
New Delhi, the 5th March, 2013

No. B-12095/33(11)/Co-0rd2007.— | eyercise of the powers conferred by sub-
section 3(A) of “section 1Z of the Water (Prevention and Control of Pollution) Act, 1974 (6 of

1974), the Central Pollution Control Board, with the previous approvali of the Central
Government hereby makes the following regulations , namely.—

1. Short tittes and commencement — (1) These regulations may be called the Central
Pollution Control Board (Method of Recruitment, Terms and Conditions of Service of
Data Processing Assistant) Reguiations, 2013,

(2) They shall come into force on the date of their publication in the Official Gazette.
2. Definitions.—In these regulations, unless the context otherwise requires,—

(a) "Board” means the Central Poliution Control Board established under the Water
(Prevention and Contro! of Poilution ) Act, 1974;

(b) “Chairman” means the Chairman of the Board;

(c) “Member Secretary” means the Member Secretary of the Board.
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3.

Number of post, classification, pay band and grade pay or pay scale~ The number of
post, its classification, pay band and grade pay or pay scale attached thereto, shall be as
specified in columns (2) to (4) of the Schedule annexed to these rules.

Method of recruitment, age limit and qualiﬁca{ions etc.— The method of recruitment, age .

limit, qualifications and other matters relating thereto, shall be as specified in columns
(5) to (12) of the said Schedule.

The allowances, leave and other conditions of service.— The rules and orders for the
time being in force applicable to the officers and servants, holding the post of Data
Processing Assistant under the Central Government, shall regulate the condition of
services in respect of allowance, leave, joining time, joining time pay, provident fund,
gratuity, age of superannuation, retirement benefits, medical facilites and other
conditions of services of the Data Processing Assistant of the Board. ’

Appointing Authority.— The Chairman shall be the appointing authority for the post of Data
Processing Assistant, ‘

Power to relax.— Where the Board is of the opinion that it is necessary or expedient so to
do, it may, in consultation with the Central Government, by order and for reasons to be
recorded in writing, relax any other provisions of these regulations with respect to any
class or category of persons.

Saving.— Nothing in these regulations shall affect reservation, relaxation of age-limit and
other concessions required to be provided for the Scheduled Castes, the Scheduled
Tribes, Ex-servicemen and other backward classes, and other special categories of
persons in accordance with the orders issued by the Central Government from time to
time in this regard.

Matters with respect to which no provision has been made.— Matters relating to the
conditions of service of Data Processing Assistant with respect to which no provision has
been made in these regulations, shall be referred to the Central Government for its
decision.

Schedule

Name of
post.

Whether
selection post or
non-selection
Post.

Number of | Classification.

post.

Pay Band and
Grade Pay or Pay
Scale.

(1)

(2) 3

4) _(5)

Data
Processing
Assistant.

04* (2013)
*Subject to
variation
depending
upon the
workicad.

Not-applicable

' Pay Band - 2, Rs.
9300-34800 with Grade
Pay of Rs. 4200/-

Selection.

Age limit fo
direct
recruits.

Educational and other qualifications
required for direct recruits.

Whether age and educational
qualification prescribed for direct
recruits will apply in case of

(6)

(7)

promotees.
(8)

Not
exceeding
30 years.

Essential. Bachelors Degree in
Computer Application or Degree in
any other discipline with Diploma in

Age: No.

Educational quatifications and
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by the Board.

| matters.

Computer Application and subj
passing an aptitude test as pres

ect to | experience: Yes.
cribed

Desirable: Experience in electronic
data processing or programming of
computer application in accounts

Period of probation_ if any.

Method of Recruitment, whether by direct
recruitment or by promotion or by
deputation/absorption and percentage of
the vacancies to be filleg by various
methods.

(9)

(10)

Two years.

50% by promotion; failing which by direct
recruitment

50% by direct recruitment.

In case of recruitment by promotion or
deputation/absorption , grades from which

romotion or deputation/absorption to be made

¥ a Department Promotion/Selection
Committee  exist, what is it
composition.—

(11

(12)

Data Entry Operator Grade-| with siX years’
service in grade rendered after appointment
thereto on regular basis in the pay band -1
of Rs. 5200-20,200/- with grade pay of Rs.
2800/- in the Central Poliution Control Board

Note 1: Where juniors who have completed
their qualifying or eligibility service are being
considered for promotion, their seniors shall
also be considered provided they are not
short of the requisite qualifying or eligibility
service by more than half of such qualifying
or eligibility service or two years, whichever
1is less, and have successfully completed
their probation period for promotion to the
next higher grade along with their juniors who
have successfully completed their probation
period for promotion to the next higher grade
along with their juniors who have already
completed such qualifying or eligibility
service.

Note 2 : For the purpose of computing
minimum qualifying service for promotion the
service rendered on a regular basis by an
officer prior to 1* January, 2006 or the date
from which the revised pay structure based
on the recommendations of the Sixth Central
Pay Commission has been extended, shall
be deemed to be service rendered in the
corresponding grade pay or pay scale

Selection Committee for direct recruits
consisting of:-

T‘)hairman, Central Chairman
Poliution Control Board

Two Experts to be Member
nominated by the

Chairman

Director or Deputy Member

Secretary (dealing with
the Establishment of
Central Pollution Control
Board in the Ministry of
Environment and
Forests)

Member Secretary, Member
Central Pollution Control
Board ]

Departmental Promotion Committee for
considering promotion/confirmation

consisting of :-
Chairman, Central Chairman |
Pollution Control Board
Director or Deputy Member

Secretary (dealing with
the Establishment of
Central Pollution Control
Board in the Ministry of
Environment and

Forests)
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extended based on the recommendations of
the said Pay Commission except where there
‘has been merger or more than one pre-
revised scale of pay into one grade with a
common grade pay or pay scale, and where
this benefit will extend only for the post (s) for
which that grade pay or pay scale is the
normal replacement grade without any up
gradation.

" Two Members of the

Board to be nominated
by the Chairman, Central
Pollution Control Board

Member

Member Secretary,
Central Pollution Control
Board

Member

AJAY TYAG!, Chairman
[ADVT. 11l/4/Exty.1184/12]
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